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Bill No. 20 of 2025.

THE HIMACHAL PRADESH RECRUITMENT AND CONDITIONS OF SERVICE OF
GOVERNMENT EMPLOYEES (AMENDMENT) BILL, 2025

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

to amend the Himachal Pradesh Recruitment and Conditions of Service of Government
Employees Act, 2024(Act No.23 of 2025).

Bk it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-sixth Year
of the Republic of India as follows:—

1. Short titlee—This Act may be called the Himachal Pradesh Recruitment and
Conditions of Service of Government Employees (Amendment) Act, 2025.

2.  Amendment of section 10.—In section 10 of the Himachal Pradesh Recruitment and
Conditions of Service of Government Employees Act, 2024, in sub-section (1), the sign and words
*“; and after previous publication” shall be omitted.



STATEMENT OF OBJECTS AND REASONS

The Himachal Pradesh Recruitment and Conditions of Service of Government Employees
Act, 2024 was enacted to regulate the recruitment and conditions of service of persons appointed to
public services in connection with the affairs of the State and for matters connected therewith or
incidental thereto. Section 10 of the Act stipulates that rules made under the Act shall be notified
only after previous publication. This requirement is likely to cause unavoidable delays in framing
or amendment of rules relating to the Recruitment and Conditions of Service of Government
employees.

To ensure timely formulation of rules by various departments, it is proposed that section 10
be amended to dispense with the requirement of previous publication. This will facilitate
expeditious rule making and also enhance the administrative efficiency.

This Bill seeks to achieve the aforesaid objectives.
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